O.A. hand 4/96
o, 'ble Mr. K, D.Gsha, Membtr (&)

l v —————

Adjourned to 5.1.1996 for admi:sion,

%/‘\S 4 .

| . ( K.p.Cahe )

NRG, l ' o ‘ Member ‘A)
2./ 5.1.96. Hon'ble Mr. K;g;wuaha, Member (A)

Shri M. K Mishra, the learned counsel appearinn

. For the appl1cant submlts that the applicant was postsd

i as Fostmaster at FJpaIOJnJ on 10, 6 1994 and the normal
-”ig tenure in such postings is three years. But he has been
‘.?~ . P abruptly transferrad from the post of Postmaster,
., i. ‘ i Fapalqang Head Post oFflce and the respondant No. 5

Shri Ghandrika Pd. Ujha at presaent S,P.M. , Kitdya Sub=- ‘

post office has been posted in his place by the impunned -
. Y )

orcer dated 4,12.95 4s contiained in Annexure-1. The

. 1learned counsel further submits that the Supsrintendent

i of Post Offices, Siwin Divisien( Respondentd No. 3), who

i has issued these orders is not competent to issue such
i orQaré'oF trarnsfar and the competent ;uthority is
L ‘ Oirector of postal services. The learned counsel aLso
prays for stayinn the operdtlon of the 1mpunned order
of transfer s contizined in Annexure-1 dated 4.,12.95,

as far as the ordergcf the appllcﬂnt and the rsspondent

No. 5-are concernsad.

’ 2. Considering the submissiong 1 admit this

application. W/S may be filed within four ueeks.

Rejoinder, if any, may be filed within tuwo uweeks theredsf

\ Regtri-sites~tohe Riled within ehe week.



04 - 4/96,

I further direct that the order at Annexure~1 das aforacild
‘48 f4ar as the applicant and respondant No. 5 are concernad
shall remain stayed for a peﬁ od of 14 ddys, by which time
the respondents areAdiréctsd to file their show cause is to

why the interim order may not be made absclute. Requisites

A%Q&“L >/V9( f to be filed by tomorrow. Llst this case on 19 .1 96 for
hedrlﬂq on stay. . “ : - )
o N
);§-s? A
“/f(,K.D. ghha)

 Member (d)s

3/19.C1.96
Hon ble Mrl X.D.38ha, Membﬂr \A)
.;f///kzgj . | Aawaiting Sk, list this cese on 16.02,1996
W . .
‘fjf/ for hearing on stay. Interim order passed edrller sh&ll
QTTVU j- Cyé continue to operate till next date, -'f ,f¥~)fr-~,
‘ ¢ . ) b
1 ’ } ’  (K.D.3aha)
SKI , . . Member (&)
4./ 15.2.96. ~ Hon'ble Mr. K.0, Saha, Member (A)
“h N
35 )@% o Adjourned to 15.3.96 for admission as prayed for
" ,MW | | e e T
W %“l} :
W M\qV/C,BS% - o (K.D. Saha)
Vﬁ% : ' Member (A)
~- . . . , ‘ .
AL _ g
A




/ 1/18.03.1996

6./ 2.4.96.

=

O.A.: 4/96

None for the parties.

It is seen that this matter came up for admission

on 05.01.1996 and the apglicart obtained an interim stay

for 14 days, The casg was listed on 19. .01,1996 for
hear ing on stay. Since the service ac knowledgeme nt had

not came on 16.02. 1996 the Berh again(Z)passed an

order maklng the stay order applicable till the next
date, on 16,02 .1996 no further progress was made in this

matte;: as no‘ac knowledgement had came from the respondents
indicat ing them® receipt of the notices and the matter

was further adjourned to 15.03.1996, Tody in the Court
neither &8 partieglare availdble. In view of this, the
‘stay order (::)passedazfrlier‘is vacated (Forthwith. 1t

this order be i d to the concer red parties
immedistely . b=
2. - List this case on 02.04.1996 for hearing on

admiss ion.

' » (N. K.Verma
Menber @A)

Counsel fbr the applicant. : Shri A. Prakash.

Shri A.Prakash prays for short adjournment for

arguing the case for admission.

2. Notices in this case have been issued on 15.1.967"
but the respondents have not filed any reply so E;r,_
Shri J.N. Pandey, sr. standina counsel for the respondents
stated that he shall have the reply filed in the matter
within three uweeks. Fresh notices be also served on the

privats respondents who shall Flle reply within 3 weeks.

Let this case be adjourned for hearino on admission on

17.5.96.

ne

(N.K.Verma)
Membsr (A)




o | ~/tés/

. 8/10.07.96

\ Fe

9/07 08 96

- SKT

o 7./ 17.5.96.

Counsel for ‘the applicant : Shri A, Prakash

' The apollcatlon ‘stands admltted by ‘order dt 05.01.1996,
—_—

‘ReSpondents are yet to file a reply . Learned sSr, Standing

1COunsel for tne Union of Indla prdys for 10 days time for

QA - 4/96

- . . N ’ ' ’
Counsel for the applicant : SHri A. Prakash.

|

t

- Heard learhed.counsel for the apflicant

on the point of admission. Admit. Detai

led reply
, ‘ 7

may be filed within six "weeks.‘List this case:on’,

_10:7.96'for hearing g0 CWEh , |

|
!
!

"

(V; . Verma)
Melmber (A)

Counsel fo; the applicant : None.

Counsel for ther espondents : Shri J.N.Pandey.

Shri J.N.Pandey, learned Sr. Standing Counsel . .-
for the Union of India prays for three weeks time
for fillng W/s in the matter.

3
X

Let thec:ase be fixed on 07,08, 1096 for
' hearlnggn,' =

i:‘,wcu: s -v s '(N Verma

Memper(A)

[y}

- Counsel for the respondents : Shri J.N.Pandey.
Hedrd the’ 1earned counsel for the applicant.

filing reply in thisg matter. prayer granted Respondents

shall filed renly within 10 days with a cop

in advance
to the learned cognsel for the applicant

~.
rejoinder

‘ _ g M
within a week thereafter. ]

2; -Place this case for completi n of pleadlngs

(A.v.Haridasan)
|Vice~-Chainman (J)

before {eglotrar on 02.09.1996.

(N.tfégjggg

Member (A)




11/26,9,.96

PKL

12/1.11.96"

PKL

3/16.12, 1596,

MS,

0A 4/9%

I

Ceunsel fer the applicant is present

. list this case en 26,9.96 fer filing W.S.

'C\gy. Registrar -

Sri, S. P, Sinha, Dy, Registrar 1/C,

o oo e

The learned counsel for the applicant is absent,

Respondents are representeé@ by junior counsel to Senior
Standing Counsel and prays for time for filing the W/s.

Prayer allowed. Put up on 30 10.96 for ‘filing the W/s.

“\JL

e« Sinha )
Dy. Registrar I/c

Ve

Sri, M. L, Paswan, Dy. Registrar.

* o 0 -

None for the parties. W/s has not been filed on

!

behalf of respondents.
W/s.

Let 4,12,96 be fixed for filing the

2

( M. L, Paswan )
Dy. Registrar

None for the parties. W/s hds not been

filed.Put up on 21.1.1997 for filing W/s.
¥

4
( M L.Paswan )
Registrar I/c. .

|



14/21.1.,1597

- MFS,

15/5. 3, 1997

MBS,

16,/ 1.4.97.

/ces/

17/15.05, 97"

:None‘ for the parties. W/s hids not

filed so far, Put up on 5.3,1997 for fi ling

W/s &s & las & . g e Ro (e
W/ as. lé t déhance L= N ((\
‘ :‘_,.....a-—-""""'"‘-_d
: J—
. o (S,P.Siphe ) =
. e Dy.Registirar I/c

been
though sufficient time was given to

.filed as
"the respdndents. In the circumstanceS, let

" 1isted before the Hon'ble Bench for

None for the p;arties. W/@ hdas not yet

it be _
'réction

on 01.4.1997,

( &F.5inha )

Dy.Registrar 1/c
W/S not filed by the respondents so far. Four

weeks further time is allowed for the same. Re :

.ajoinder;
- \ l
if any, may ‘be filed within two weeks thereafter. List
it on 15.5,. 97 for direction. | \
. : 1
(V.N. HMehrotra)

' Vige-chairman
W/s not filed so fa r.Four weeks further

time is allowea for the sare. Rejoirder may be fila d
within two weeks thereafter, List on 01.08. 1997.for 9

(v .m .Mehrotra )
vige-Cha iman

direction

“/s not filed so far. Four weeks fuﬁther
time is allowed for the same.iejoinder may be filed wifn:
tWo wecks thereafter, List for direction<§i
22.09,1997. \}§N

(¥ N+ Mehrotra)
vice~"hairman
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Note of Resistry

QOrders of the Tribunal

 19/22,09.97

. .- -§ince Bench is -not available today, case

SKI : i‘ ' (v.K.Srivastava)/Dy.Registra
' - XX XN KRR XBELX

| is adjourned to-25,11.1997 for directiocn.

20./°28.01.97.  Shri 3.N. Pandey, Sr. Standing Counsel states

/cBs/

22 ./

that W/S is.ready but as.the counsel Fﬁrﬁthéaapplicant

is not available, the same xwox% could not be served on
him.. The respondents are glloued three wesks further time
te file W/S. Rejoinder may be filed within oneslweek

thaereafter.

A

f§§ it on 4.2.88 fof direction. (»

N

(5. Das 'Gupta) (v.N. Mehrotra)
member (A): " ¢ Vick-ghalrman
21/04.02.98 " ‘$hri J.n.Pamdey, thelearned SSC for the

O - . bpespondents:prays: for bne week time to file

| . reply. Allowed, ®joinder, if any, may be filed
W1th1n two weeks thereafter.

" " List on 14.04,1998 for airectﬂon. .

P‘ (R.Rangarajan) | A%N.Nhhrotra)
SKJT Membe;(A) AR Vice~Chairman
15.4.98, None for the applicant. W/S not filed sao far.

Shri’JSN.JPandgyg»Sr.:Standing Counsel for thez

N

respondents states that he has received instruc-
~tions from the Department. He will be able to

file W/S within four weeks. List it on 7.7.98 .
for direction.

] . — . ’*J;c”ggéﬁ:%L_«r
/cBs/

(G. NARASIMHAM) (L.R.K. PRASAD)
MEMBER (2) MEMBER A (A)




AN
N g
23/8.7.98 None for the applicéint. WS has not fijd so far.
3 weeks further time is allowed for the sqm/e. Rejoifder,if any’

may be filed within 2 weeks thereafter. Kist oh 9.9.98

‘ fcr direétion. _ @
~ = MW

(L.R.K.Prasad) - .- i (V.N.Meh;otra.) ..

AKT .- Member (A) Vice-Chairman
24/09,09,98 W/s not filed so-far. Four weeks further
. _ time is allowed for the same, Rejoinder, if any,

may be filed within two weeks thereafter,
List on 04,12,1998 for directfibn

L4 b

(L. R.K. Prasad ) " (V.N.Mehrotra)

SKJ Member(a) Vice-~Chairman

t . - » B L =

. 25./ 4.12.98. /S not filed so far. Four weeks further time is
; ¢ 3
allowved for. the same. Rejoinder, if. any, may be filed within

‘two weeks thereafter. List it on 15.2.99 for direction.

/c8s/  (LAKSHMAN JHA) ﬁmsj@? (

"MEMBER (3) ' : ' - MEMBER (A)

26/1 5.‘2.1999 None for the épplicant; . S
| - Shri V.M, K.sirha, Sr.S.C, for the respordents,
- The learned Sr,S.C for the respondents-

=

' serve thé same on the counsel for the applicant

as jhe' i_s x_:ét_ available, He is allowed to file the

Lo PRI

W/s in the registry, List it fqor direction on .
20.4.1999..

~ (_Lakshman Jha ) _ ( L.R, K Prasad )"
MIS, Member (J) Member (&)



I ] OQA. 4/96

“

- 27/20,04,99 None for the applicant.l
| shri V.M.K.Sinha,SSC for the respondents.

W/s ® is not available on the record, The
learned S&C for the respondents, however, submits that
it has already been filed in the office, Ofrjice is
directed to place it on the récond.

Let it be fixed for hearing on 23,04,1999 with
the name of Shri V,M.K.Sinha, SSC for the respondents,
S " mentioned ifi the cause list; In case no body represents
ﬂ%}fﬂj .’ ' | the appllcam: ‘even on that day, ‘this case would be finally

8~

“ " (@l i ir 18n R o - (s.nNarayan)
& ' SKI " Member(A) - ‘ 0 Vice~Chairman
{ - S S e
% 48/43 04 4,99 Shri A, Prakash ‘counsel for the applicant.
(e ' bhrl V. M. K.S:tha SsC for the respondents.

'&MJOU. ed to 09,07,1999 for hearing,
SNy S . (LoHnin l'ana) . (u.l\i%

M\ 5 KT Member( S, L Vice-Chairman

A« o [ore

1 Bpre. -
£ 7’«+‘qa’ !

29/8,7.99.| None for the parties. List it for hearing on 24,8.99

N2 (L.JHA)
MEMBER(Aa) . MEMBER(J)

AKT

30./ 24.8.99,.

For want of time, list it on 15.9.99 forhearing.

\ e
.A(L:AE%ING(IZ;;;kjpil(Lz\\\ (s. ﬁ%ez;AN)

MEMBER (A) . . , VICESCHAIRMAN

fcesf

31/15.09,99 As the DB is not available today, the hearing
e i is adjourned to 12 10,1999x%,

N

(L. Hningliana)
Member (A)

SKJ




o | 0A ~ 4/96 "’;t -
B 3 S N - AN

32,/ 12.10.99.

| . . 3 .-

FOr"uant‘oF time, list it on 3.12.99 for hearing.
¢ .

%§@Eﬁ:£ggi§~)jg:l\\\\\\*” o (s; TR Ay an)

MEMBER (A) v : VICE~CHAIRMAN

33/03,12,99  Nobody turns-up on behalf of the applicant.

L The learned 8SC for the respomients submits that the
! requisite number of W/s are available with him but

y Q)LS;ﬁﬂgq, ‘ the counsel for the applicant is not available so

as to make over a copy thereof, Let all the copies,

Jj 0 .:; "' of the ﬁﬁs Axm be f;l?d in the office during thé i
<’/’///// course of the day and the matter be listed after

two weeks hence on 14.12 1999 for hearlng. In case
no-one turns-up on behalf of the appllcant on the:
next date, this Oe. A W111 pe dismissed for default,

(s .N%;z/)/

Vice~ hairman

344/ 14.12.99,

For want of time, hearing is adjoufndd to

v

: 21-1.29080 " ) b

. | é%ijf;/; P
/cB8S/ (Lo HMInGC1ANA) o (5. NARAYAN)
. MEMBER (A) VICE=CHAIRMAN

22

———i—

Zl.l.ZOOOﬁ' " ‘shri H.P. sindh;.counseL for the respondents.
ZM )

In view of the order dated 3.%2.99,
this Q.. is dismissed for default.

. - [\ | . 14636
- - Co ﬁmRoKKETasad)

? * e (L. ‘f'ha )
o mb f
‘ ‘ Member {J) Memoer (A)




